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::IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE, NALBARI:: 

PRESENT  : = Smti. K. R. Deka, A.J.S.  

Ref: G. R. Case No.1934/15 

                                 State                      

                                  -vs- 

        (i)  Rafique Ali, 

   (ii)  Imamul Hussain @ Dhan, 

   (iii)  Nurul Hussain and 

   (iv)  Imran Hussain. ..…….. Accused persons.  

u/s-447/448/323/506/34 IPC. 

EVIDENCE RECORDED ON  : 12.10.17, 02.01.18, 05.02.18,     

     19.05.18, 21.07.18 & 10.09.18. 

ARGUMENTS HEARD ON   : 28.12.18. 

JUDGMENT DELIVERED ON  : 10.01.19. 

ADVOCATES APPEARED : 

For the State    : Mr.  D. Talukdar, Ld.  A.P.P. 

For the Accused    : Mr. J. Aziz, Ld. Advocate. 

 

 

J U D G M E N T 

1.     The case of the prosecution in a brief is that an FIR was filed on 

30.12.15, in the Nalbari Sadar PS by the informant Arjuma Ahmed against the 

accused persons namely Rafique Ali, Imamul Hussain, Nurul Hussain and Imram 

Hussain alleging inter alia that on 30.12.15, at about 10.30 am, in the morning, 

when the informant’s mother Jarina Begum was not present in the household, 

the aforesaid named accused persons entered into the courtyard of the informant 
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while accused Imamul Hussain entered into the room of the informant and 

grabbed her with an evil intention. The informant raised hue and cry. At that time 

Imamul Hussain assaulted the informant with a knife on her neck and left hand. 

When the informant’s mother Jarina Begum, sisters Rumi Begum and Jumi 

Begum came to the place of occurrence, they were also assaulted by the accused 

persons and were injured. The accused persons also threatened to finish the 

informant and her family members. Hence, the case. 

2.   On receiving the case, the Nalbari P.S. registered Nalbari P.S. Case 

No.875/15 u/s-447/448/324/323/506/34 IPC and started investigation. On 

completion of investigation the I.O laid charge-sheet against accused persons 

namely Rafique Ali, Imamul Hussain, Imram Hussain and Nurul Hussain u/s-

447/448/323/506/34 IPC. 

3.   In pursuance of the process issued, the accused persons appeared 

before the court and on their appearance the copies of the case as per the 

mandate of law u/s-207 Cr.P.C. were furnished to the accused persons. 

Thereupon prima facie case was found against the accused persons u/s-

447/448/323/506/34 IPC and the particulars of the offences u/s-

447/448/323/506/34 IPC were read over and explained to the accused persons 

and they were asked whether they will plead guilty of the offences charged or 

claimed to be tried. They pleaded not guilty and claimed to be tried. 

4. During the trial, the prosecution side examined seven witnesses 

including the I.O. 313 CrPC statement of accused persons were of complete 

denial. The defence side declined to adduce any evidence. 

5.   I have heard the arguments of both the sides.  

  

                            POINTS FOR DETERMINATION  

   •  Whether the accused persons namely Rafique Ali, Imamul 

Hussain, Imram Hussain and Nurul Hussain in furtherance of common intention 

on 30.12.15, at about 10.30 am, at NT Road, Ward No.6 of Nalbari town under 

Nalbari PS committed house trespass by entering into the dwelling house of 

informant Arjuma Ahmed with intend to commit an offence and thereby 
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committed an offence punishable u/s-448 IPC ? 

   •  Whether the accused persons namely Rafique Ali, Imamul 

Hussain, Imram Hussain and Nurul Hussain in furtherance of common intention 

on 30.12.15, at about 10.30 am, at NT Road, Ward No.6 of Nalbari town under 

Nalbari PS entered into or upon property in the possession of informant 

Arjuma Ahmed with intent to commit an offence or to intimidate, insult or 

annoy any person in possession of such property and thereby committed 

an offence punishable u/s-447 I.P.C.?  

   •  Whether the accused persons namely Rafique Ali, Imamul 

Hussain, Imram Hussain and Nurul Hussain in furtherance of common intention 

on 30.12.15, at about 10.30 am, at NT Road, Ward No.6 of Nalbari town under 

Nalbari PS voluntarily caused hurt to informant Arjuma Ahmed, her mother Jarina 

Begum, sisters Jumi Begum and Rumi Begum and thereby committed an offence 

punishable u/s-323 I.P.C. ?  

   •  Whether the accused persons namely Rafique Ali, Imamul 

Hussain, Imram Hussain and Nurul Hussain in furtherance of common intention 

on 30.12.15, at about 10.30 am, at NT Road, Ward No.6 of Nalbari town under 

Nalbari PS committed criminal intimidation by threatening informant Arjuma 

Ahmed and her family members and thereby committed an offence punishable 

u/s-506  I.P.C.? 

   

           DISCUSSION, DECISION AND REASONS 

6.         PW.1 is Arjuma Ahmed, informant. She deposed that she knew the 

accused persons. On 30.12.15, at about 10.00-10.30 am, in the morning, she 

was inside her house. At that time, accused Imamul Hussain @ Dhan entered 

their house. He grabbed her mouth and told her that “tur tel barhise, tel karhibo 

lagibo.” He also stated her that he is going to molest her. At that time, this 

witness raised hue and cry and her mother, sister Rumi Begum and Jumi Begum 

arrived at the scene. Thereafter, Rafique Ali, Imran Hussain and Nurul Hussain 

came to their house and all of them assaulted her, her mother and her sisters. 

Thereafter, all of them went to the police station and lodged FIR and police had 
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forwarded them to SMK Civil Hospital for medical treatment. Her mother had to 

be admitted in medical for one day. Ext.1 is the FIR and Ext.1(1) is her signature. 

7.         In her cross-examination, this witness deposed that it is not a fact 

that before the police she did not state that Imamul had grabbed her mouth and 

stated that “tur tel barhise, tel karhibo lagibo.” It is not a fact that before police 

she did not state that accused Rafique Ali, Imram Hussain and Nurul Hussain 

together came to her residence and assaulted her, her mother and sisters. Police 

recorded her statements on two days. Accused Rafique Ali is her paternal uncle. 

Adjacent to their house, there is a corridor of about 2-3 ft to proceed to their 

house and to the house of the accused persons. The corridor is connected with 

the  main road. About six families used that corridor to proceed to their 

respective houses. The house of the accused is near the road. Thereafter there 

are four houses and they are belonged to one Rabi Ali. The plot of land in front 

of Rabi Ali and Saif belongs to them. The accused persons also claimed the plot 

of land to be theirs. This is the reason of the dispute between them. After 10.30 

am, hue and cry was raised regarding the incident. The accused person Imamul 

Hussain  also filed a case upon her, her mother and sisters. The case is 

proceeding in this court. During the time of the occurrence, 8/10 persons were 

present. The wife of Rabi Ali and Riaj Ali had witnessed the incident. The wife of 

Rafique Ali is Putuli Begum. The whole incident was continued for 15-20 minutes. 

The police station is about 300 meter away from their house and there is 

distance of 100 meters from their residence to the Civil Hospital. It is not a fact 

that during the time of the occurrence they had assaulted Rafique Ali and his 

wife and fearing that Rafique Ali will file a case, hence, this case was falsely filed. 

It is not a fact that she has deposed falsely. 

8.         PW.2 is Jarina Begum. She deposed that informant is her daughter. 

She knew the accused persons. On 30.12.15, at about 10.00-10.30 am, in the 

morning, she was washing her cloths near the tubewell. At that time, her 

daughter Arjuma Begum was wearing cloths inside the house in order to proceed 

to the parlour. At that time, Rafique Ali, Imran Hussain and Nurul Hussain came 

to their threshold of their boundary. Accused Nurul first came inside. Imamul and 

Nurul grabbed her daughter Arjuma and stabbed her with some instrument and 

also gave blows on her head. At that time she and her other daughters Jumi and 

Rumi came forward. Rafique Ali gave a blow on her neck. They have to go to the 
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police station. Thereafter, police took her and her daughter Arjuma to hospital. 

She stated in the hospital for one day. Her daughter filed case on the same day.   

9.         In her cross-examination, this witness deposed that it is not a fact 

that she did not state before the police that she was washing cloths near the 

tubewell and Arjuma Begum was inside the house and was wearing cloths for 

going to the parlour, Rafique Ali, Nurul Ali and Imran Hussain came to their 

threshold of their house, Nurul and Imamul came inside her house and grabbed 

Arjuma and stabbed her with some instrument, gave blows on her head and she 

and her daughters came forward and accused Rafique assaulted her with a 

bamboo on her neck. Accused Rafique is her brother-in-law and the other 

accused persons are her bhatijas. All of them stayed in the same campus. The 

house of Saif Ali is near their house. Near the house of Saif Ali, there is house of 

one Rabi Ali. About six families stayed in the same campus having about 25 

members together. In front of the house of Rabi Ali, there is latrine bathroom and 

four rooms adjacent to them. Out of the four rooms, two rooms are being used 

by Imamul. At the time of filing of the case, one of the rooms was half 

constructed. It is not a fact that on the issue of construction of the room with 

bamboo wall, they had an altercation with the accused persons and thereafter 

her daughters assaulted the accused persons. The accused also filed a cross-case 

upon them. It is not a fact that regarding the construction in that land, there is a 

dispute between them. Rabi Ali, Putuli Begum and Riaj Ali saw the incident from 

the backside. Some outsiders were also present during the incident. The distance 

from their house to the police station is nearer as compared to the medical. It is 

not a fact that she and her daughters had assaulted Rafique Ali and his wife and 

she had filed this case falsely with the help of her daughter. 

10.         PW.3 is Jabeda Begum. She deposed that she knew the informant 

and the accused persons. The incident occurred on 30.12.15 at about 10.00-

10.30 am. She stated that she came to Nalbari town for sanchay collection. She 

went to the house of Jarina to collect money for the sanchay. She saw that 

accused Rafique Ali was assaulting Jarina with a bamboo. She saw Arjuma was 

bleeding from her neck. She informed about the incident to the passerby and 

came away. The fight was due to some domestic issue. 

11.         In her cross-examination, this witness deposed that her house is 



G.R. Case No.1934/15 

 

Page No. 6 

about 1½ km away from the house of Jarina. She saw the family members of 

Rafique Ali. She also saw Imamul and his family members. It is not a fact that 

she did not state before police that Rafique Ali was assaulting Jarina with a 

bamboo and she saw Arjuma bleeding. She came away immediately from the 

place of occurrence. She did not see any outsider there. She is unable to state 

the registration number of the Sanchay. It is not a fact that she has not collected 

money for sanchay. It is not a fact that as Jarina is her elder sister, she has 

deposed falsely. 

12.         PW.4 is Rumi Begum. She deposed that informant is her elder 

sister. She knew the accused persons. The incident occurred on 30.12.15 at 

about 10.00-10.30 am, in the morning. At that time she was busy in her 

household works. Her sister Arjuma was about to go to the parlour. The accused 

persons entered inside their house and grabbed her. They wanted to assault her, 

her sister and mother. Thereafter, all of them went to the police station. Her 

sister Arjuma sustained injuries on her neck. Her mother sustained injury on her 

head. She had to stay in medical for one day. She also sustained injury on her 

cheek and hand. Her sister Jumi also sustained injuries on her hand. Police took 

them for treatment. 

13.         In her cross-examination, this witness deposed that she is an 

accused of the cross-case filed by the accused. Accused Imamul is the informant 

of the cross-case. She and her sister Arjuma, mother Jarina and sister Jumi, 

Pirjuma are the accused in the cross-case. It is not a fact that in the cross case 

the informant Imamul alleged that they had entered their plot of land illegally 

and in order to dispossess them and while they were constructing wall of 

bamboo and then Marjina and accused Rafique resisted them and they had 

assaulted them. The plot of land where the dispute is in front of the house of 

Rabi Ali. The incident was witnessed by Rabi Ali, Lata Das and one Das; in total 

four persons were present and they saw the incident. It is not a fact that she did 

not state before police that her sister Arjuma sustained injuries on her neck, her 

mother sustained injuries on her head and she sustained injuries on her cheek 

and hand. The incident occurred inside their house when she her mother and 

sister Jumi came running from the tubewell. She saw the accused person there. 

It is not a fact that the accused persons had not assaulted them. It is not a fact 

that in order to save themselves from the cross-case filed by the accused, they 
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have falsely deposed. It is not a fact that she has not seen the incident. 

14.         PW.5 is Jumi Begum. She deposed that informant is her elder 

sister and she knew the accused persons. On 30.12.15, at about 10.00-10.30 

am, in the morning, she was standing near the tubewell of their house. She 

suddenly heard cries of her elder sister for saving her. She entered inside their 

house and saw that Dhan Ali was assaulting her sister Arjuma with a weapon in 

his hand. Her sister was bleeding profusely. Rafique Ali who is the father of the 

accused persons assaulted her mother with a bamboo stick. Her mother had to 

be admitted in Govt. hospital. Imran Ali stamped on her hand by his feet as a 

result of which she sustained swelling. Nurul assaulted her sister Rumi Begum on 

her hands and also stabbed her on her hands. After committing marpit, they left 

the place. Her elder sister filed this case. Police took her to medical. 

15.         In her cross-examination, this witness deposed that it is not a fact 

that before police she did not state that when she went inside of her house, she 

saw Arjuma was bleeding profusely, Rafique Ali was assaulting her mother with a 

bamboo stick, Imran stamped on her hand by his legs as a result of which her 

hands got swelling, Nurul assaulting Rumi Begum on her hands and stabbing her 

on her hands. In front of the house of Rabi Ali, there is tubewell and latrine 

bathroom. There are also two rooms adjacent. During the time of the 

occurrence, there was sand and stone in one of the room. The plinth was 

constructed in another room. It is not a fact that they had constructed a bamboo 

wall in the room where the plinth was constructed and when accused Rafique Ali 

and his wife Marjina prevented them from constructing the wall. It is not a fact 

that when thus prevented, she along with her mother Jarina Begum, Pirjuma 

Begum, Rumi Begum and Jewa Ahmed assaulted Rafique Ali and his wife. There 

is a cross case regarding the same incident which was proceeding in this court 

vide GR Case No.1935/15. She is also an accused of the cross-case bearing GR 

Case No.1935/15. Her neighbour Rabi Ali had seen the incident. Apart from him, 

she does not know if anybody else saw the incident. She does not know whether 

there was blood smeared in the cloth of her elder sister Arjuma. Her mother 

Jarina had to be admitted in the civil hospital for one day. Arjuma was assaulted 

by a blade like instrument. There are many shops in front of their house. Those 

shopkeepers did not go to their house. There is no land dispute between her and 

the accused persons. It is not a fact that there is dispute regarding the land 
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which is situated in front of the house of Rabi Ali between her and the accused 

persons and when they had come to construct a temporary bamboo wall in that 

land, they had assaulted Rafique Ali and his wife due to which cross case was 

filed upon them. She stated that two rooms which were under construction 

belong to them which was possessing by accused Imamul. She cannot state 

when the accused person had possessed those rooms. 

16.         PW.6 is Rabiya Bibi. She stated that she knew the informant and 

the accused person. The informant is her bhatija. About three years ago, the 

incident occurred at about 10.30 am. She stated that an altercation took place 

between both the sides. Presently the matter has been compromised between 

them. 

17.         In her cross-examination, she stated that now the matter has 

been settled between them. 

18.         PW.7 is I.O Ali Kumar Dusad. He deposed that on 09.01.16, he 

was working as Attached Officer in the Nalbari PS. On that day, he received the 

Case diary of Nalbari PS Case No.875/15 from the O.C of Nalbari PS named 

Kamal Ch. Bora for further investigation. Upon perusing the Case diary, he found 

that the previous I.O had visited the place of occurrence, drew the sketch map 

and recorded the statements of the informant. Thereafter, he again visited the 

place of occurrence, recorded the statements of the witnesses along with the 

victim. He collected the Injury report of the victims from SMK Civil Hospital, 

Nalbari on 27.01.16. He recorded the statements of accused Rafique Ali, Imamul 

Hussain, Nurul Hussain and Imran Hussain. Upon completion of investigation, he 

filed charge-sheet against the accused persons namely Rafique Ali, Imamul 

Hussain, Nurul Hussain and Imran Hussain u/s-447/448/323/506/34 IPC. Ext.2 is 

the charge-sheet and Ext.2(1) is his signature. 

19.         In his cross-examination, the I.O revealed that he recorded the 

statements of witness Arjima Ahmed. She did not state before him that accused 

Rafique Ali, Nurul Hussain and Imran Hussain assaulted her. He recorded the 

statement of witness Jarina Begum. She did not state before him that the 

accused persons entered the house of Arjuma with weapons. He recorded the 

statements of witness Jabeda Begum. She did not state before him that Rafique 

Ali assaulted Jarina Begum by a bamboo and she saw Arjuna Begum bleeding. 
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He recorded the statement of witness Rumi Begum. She did not state before him 

that she sustained injury in her head, hand and cheek. He recorded the 

statements of witness Jumi Begum. She did not state before him that Rafique Ali 

assaulted Jumi's mother with a bamboo stick, gave blows upon Rumi's eyes and 

there was swelling over the hand of Jumi Begum and accused assaulting her 

mother with a weapon on her hand and seeing bleeding in the hand of Arjuma. 

20.         These are the materials on record. 

21.         Now let us see whether the prosecution has been able to bring 

home the guilt of the accused persons beyond all reasonable doubt. Informant 

PW.1 Arjuma Begum stated that on 30.12.15, at about 10.00-10.30 am, in the 

morning, when she was inside the house, accused Imamul had entered their 

household and grabbed her mouth and stated that “her oil has increased and 

needs to be taken care of”. Thereafter, Imamul Hussain uttered that he is going 

to molest her and grabbed her mouth and when she raised hue and cry, her 

mother PW.2 Jarina Begum and sisters Jumi and Rumi who were examined as 

PW.4 and PW.5 respectively arrived inside their house. She stated that thereafter 

all the accused persons came and assaulted her. However, while lodging the FIR 

which is exhibited by the prosecution side as Ext.1, the informant has stated in 

her FIR itself that during the occurrence, her mother Jarina Begum was not 

present inside the house. Further in her 161 CrPC statement, PW.1 has omitted 

to state that accused Imamul after entering her house grabbed her mouth and 

stated that her oil has increased and needs to be taken care of. Furthermore, the 

informant has also stated that accused Imamul after entering her house has 

uttered that he will molest her which is not believable fact because Arjuma 

Begum herself stated that at the time both her sisters were inside her house and 

hence, as this fact was known the accused persons, it is unlikely that he entering 

the house stated that he is going to molest her. Thereafter she stated that the 

other accused persons namely Rafique Ali, Imran Hussain and Nurul Hussain 

assaulted her, her mother and her both sisters, but in her 161 CrPC statements, 

informant Arjuma had refrained from stating that the other accused persons had 

assaulted her mother and sisters. She also stated that there is a corridor about 3-

4 feet between her house and the house of the accused persons and the accused 

Rafique Ali is also her paternal uncle. She stated that about 6 families were using 

the corridor to proceed to their respective houses. This witness also stated that 
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due to injuries she suffered, she had to seek treatment in SMK Civil Hospital, 

Nalbari, but the prosecution did not examine any medical officer or did not 

exhibit any medical report of the informant in order to support the fact that she 

was injured upon assault by the accused persons. Also it is admitted by the 

informant that there is a  plot of land in front of the house of one Rabi Ali which 

land is claimed by both the informant and the accused persons. She also 

admitted that the fight had occurred due to this land dispute. She stated that 

there is also a cross-case regarding the same incident. Moreover, about 8-10 

persons also gathered during the incident and out of them Rabi Ali, his wife and 

Riaj Ali who are independent witnesses had witnessed the incident. The wife of 

Rabi Ali, Putuli Begum, Rabi Ali and Riaj Ali were not examined by the 

prosecution in order to support the evidence of the informant. The rest witness 

PW.2 Jarina Begum is found to be an interested witness because she is the 

mother of the informant. She stated that at the time of the incident, she was in 

the tubewell and was washing cloths and then she heard hue and cry of her 

daughter PW.1 Arjuma. She stated that at first accused Rafique Ali, Imran 

Hussain and Nurul Hussain came to the threshold of their house and only 

accused Nurul entered the household. Thereafter Imamul also entered the house 

and grabbed the mouth of her daughter Arjuma and stabbed her on her hand 

and neck and gave blows on her head. Thereafter, she stated that Rafique Ali 

gave her a blow on her neck when she went to save her daughter. It is also 

relevant to note that no doctor was examined to support the injuries sustained 

by this witness. Moreover, although this witness stated that both Imamul and 

Nurul had assaulted her daughter PW.1 informant, PW.1 on the other hand stated 

that it was only accused Imamul who had assaulted her. Therefore, there is 

contradictions between the evidence of PW.1 informant and PW.2 on material 

particulars. Moreover, in her 161 CrPC statements Jarina Begum has also omitted 

to mention that it was accused Rafique Ali who had assaulted her with a bamboo 

stick on her neck, therefore this omission is material omission and amounts to 

contradictions. This witness also stated that Rabi Ali, Putuli Begum and Riaj Ali 

had witnessed the incident, but none of them were examined by the prosecution 

in order to support the evidence of this witness. It is already mentioned above 

that there is a cross-case between the parties regarding the same incident filed 

by the accused persons against them. Further as there are material 

contradictions appearing in the evidence of this witness hence, I find that her 
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evidence cannot be relied upon. Moreover, she is an interested witness and as 

there is cross case filed upon the, so, there is every possibility that this witness 

will falsely depose in order to see the accused persons convicted. Another 

witness Jabeda Begum PW.3 is also relative of PW.2 Jarina. Although she stated 

that she saw accused Rafique was assaulting Jarina with bamboo stick, her 

evidence is doubtful because she is relative of PW.2 and is more likely to depose 

in favour of the informant's mother i.e. PW.2. Moreover, this witness also stated 

that she had gone to collect money for the sanchay in the house of the 

informant, but she has failed to give the name of the sanchay as well as 

registration number of the sanchay. Hence, she has failed to prove that she has 

come to the house of the informant to collect money for the sanchay. Moreover, 

neither PW.1 nor PW.2 had stated about the presence of PW.3 Jabeda Begum in 

the place of occurrence. Next witness PW.4 is the sister of the informant. She on 

the other hand stated that at the time of the incident her sister PW.1 was about 

to go to the parlour when all the accused persons came and first grabbed her 

sister and the accused had tried to assault her, this witness and her mother 

Jarina. Therefore, this witness did not state that the accused persons had 

assaulted the informant and PW.2 and had only attempted to assault them. Thus, 

if we believe this witness, only an attempt of assault was committed by the 

accused persons. Therefore this witness has contradicted with the evidence of 

PW.1 and PW.2. This witness also admitted about the cross case between them 

and the accused persons. Therefore, I hold that as there is cross-case there is 

every likelihood that this witness will depose for the sake of her elder sister to 

see the accused persons convicted. Next witness PW.5 who is another sister of 

the informant has given an exaggerated version of the incident. She stated that 

at the time of the incident she was standing near the tubewell when she heard 

cries of her sister. She entered the house and saw that one Dhan Ali was 

stabbing her sister Arjuma as a result of which her sister was bleeding profusely, 

but it is already mentioned above that no medical evidence was produced in 

order to support the evidence of this witness that informant PW.1 sustained 

injuries which led to her bleeding. Also no medical evidence was produced in 

order to believe that PW.2 was admitted in Civil Hospital for one day. This witness 

also stated that accused Imamul Hussain stamped on her hand with his feet, but 

again no medical evidence was produced in order to support the evidence of this 

witness. This witness also admitted about the land dispute between them and 
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the accused persons. Hence there is every possibility that this witness will give 

exaggerate version of the incident in order to see the accused persons convicted. 

I find PW.5 to be an interested witness and her evidence cannot be relied upon. 

Last witness who is examined as PW.6 is one Rabiya Bibi. This witness on the 

other hand stated that only an altercation took place between the accused and 

the informant's family on the day of the incident and that now the matter has 

been compromised. 

22.         Thus the conclusion of the aforesaid discussion is that the injuries 

of the victims PW.1, PW.2, PW.4 and PW.5 could not be proved by the 

prosecution. There are many contradictions between the materials witnesses and 

they are highly interested witnesses. Hence, I do not find that court can record a 

finding of conviction. 

23.   The evidence on record does not lucidly portray the necessary 

elements required to constitute offences u/s-448/447/323/506/34 IPC. The 

prosecution has failed to prove the guilt of the accused persons beyond all 

reasonable doubt. 

 

24.   In the backdrop of the entire evidence on record and taking into 

account the facts and circumstances of the case, the accused persons namely 

Rafique Ali, Imamul Hussain, Imran Hussain and Nurul Hussain are acquitted of 

the offences u/s-448/447/323/506/34 IPC and they are set at liberty forthwith. 

 

25.   Bail bond will stand cancelled after six months. 

 

26.   Judgment is written in separate sheets and delivered in open 

court.  

  Given under my hand and seal of this court on this the 10th day of 

January, 2019.          

             

                                      (Smti. K.R. Deka) 

                        Chief Judicial Magistrate, 
                                                                                 Nalbari.   
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 Dictated and corrected by me 

               

  

 

        (Smti. K.R. Deka) 

 Chief Judicial Magistrate, 

               Nalbari.   
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A P P E N D I X: 

 

Witnesses for the prosecution 

 

PW.1  - Arjuma Ahmed, informant. 

PW.2  - Jarina Ahmed. 

PW.3   - Jabeda Begum. 

PW.4   - Rumi Begum. 

PW.5   - Jumi Begum. 

PW.6   - Rabiya Bibi. 

PW.7   - I.O Ali Kumar Dusad. 

 

 

 

Witnesses for the defence 

None 

 

 

Prosecution Exhibits 

Ext.1   - FIR. 

Ext.1(1) - Signature of informant Arjuma Ahmed. 

Ext.2   - Charge-sheet. 

Ext.2(1) - Signature of I.O Ali Kumdar Dusad. 

 

Defence Exhibits 

None 

 

 

                                                         (Smti. K.R. Deka) 

                                                         Chief Judicial Magistrate,  
                   Nalbari.   
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